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Olll6 - 7ftdlltc' ~ 
sit. s.n P. e . .,._., Will u. 
Minister ol C-ree be pleaaed to 
ltate: 

(a) whetb• tlw Comntittee OD tJ» 
Olde of 1l'r9din, PnctX. ~ 
IUDlllac:tUl'Wll and uporler'8 han 
ft'lilv8cl • Code; 

(b) It .o, the ..UCt ffftura of ttle 
Code; and 

(C!) Ocrr*amnt'1 "9CtloD th .. , 

.,.. Mlaliier oi c-eree (lhirt 
11anu1aa1 Sllah>: <•> "Irie, sir. 
Cb) Tbe nllent felltun. of the Code 
are liven in Annesure 'B' or. the Re-
port, a copy ol which II attached. 
[Placed in Ubraf'll. Set No. LT-81181 
85]. 

(c) Government generally welcome 
the recommenchitlons of Ille Commft.. 
le@. However, their final decisions on 
the recommendations would be formu-
~ i after these have been coruidered 
by the B'oard of Trade at its next 
meellnl .Cheduled to be held on 21th 
December, 19115. 
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Banlll.lore-Banprapet Train 

511. Sbrl Kajrolkar: Will the Minb-
ter of ltallwa11 be pleued to atate: 

(a} whether It la a tad that a... 
passengers travelling by the Banga-
lore-Bangarapet train which left the 
City Station at 7.30 A.M. on 17th 
October, lllOS were lltranded • A,,._ 
\ihalll (Solltbern Railway); 

(b) whether the train whkh wu 
to h ave reached Bangal'llpet at 3.30 
p.m. wu left llN.tlend..t lo tW 
late in tihe evanin.; 

Cc) it ..,, the ,._.,. th•mor; and 

(d) the drcumftanc.-. under wb.ldi 
DO arranl'fllellla were made to n.r>-
lh.lp the pulen.-'11 

Tbe Mlnlater of State la the Mbil9-
tr)' ot aanwa19 <Dr. Ram SabU. 
81Dltl): (•) lo (d). On 17-10-85, the 
engine of No. 1172 Bllngalore-
Bangarapet Passenger failed betweeo 
Devanhalll and Avatihalli and 90 the 
train could not proceed beyond Afttl-
hallL No spare enline wu available 
at that time at Yelabanlca Loco Shed 
for haulin1 the train beyond Anti-
talll. 

Food and drinU were supplied to 
the waiting paaseniren from the local 
hotels at AvatlhalJL Most of the pu-
1engen availed of bu.s services shortly 
after the Incident and arrangementa 
were made for the remaining few to 
be tr:uisported further by the nm 
available train No. 1182 Bangalore-
Chlnt.amani passenger leaving Avati-
b alli at about 17.00 houn. Th e ques-
tion of tranah ipment therefore did not 
ariae. 

Allotment of Cemal la Delll.I 

511. Sb.rt Vllluam Praad: Will the 
Minister of IDdutrJ ud SaPPlJ be 
pleued to state: 

(a) ~ nwnber of outatandine ap-
plications a1ainst which cement Is 
1et IU be NPPlied for the <:ONtruc-
don ot hou.ee in Delhi al.nee the rep 
tntlon WU lltoppOd .ID March, 1"86; 

(b) when the re!Patration ot t.remh 
11PPlicatior:t.1 for new conatruction i9 
Ubly to be reortaned; and 

(c) whether Government are Ukely 
to live prderence to the people ot 
mv Income iroup in the matter ot 
~r i n and allotment of cement. 
bealdee prlorltl• fiven to other cate-
fDl'leaT 

Tbe Depaty MlaMter la the Mlnl9-
tr)' ol JA4atrr and Supply (Sb.rl 
Blbadbendra Mina): (a) 1,441. 

(b) After pending applications are 
substantially satisfied. 

(c) The Deihl Administration pro-
pose to consider thia aspect If and 
when registration of new appllcatlOr:t.1 
Is reeumed. 

OllaMa "' ........ - ...... ,..Kaina 
B.O. UM 

111.-..11. .......... : 

ww .. ~  be 
plauecl to .iate: 

(•) wlMMur •117 mq!Dry illlo ... 
......... .u.. ftldl -1t .,._ 




